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................. 2. In view of the averments in the application and observations in the report of the
Joint Committee. we consider it appropriate to have response of (1) State of Uttar Pradesh through Chief
Secretary, Government of Uttar Pradesh, (2) District Magistrate, Sultanpur, (3) UPPCB, (4) M/s Maha Laxmi
Ent Bhat, proprietor (Smt Sunder Kali) Village Dariyapur (Luhrepur, Jagdishpur) Post office Vallipur, Police
Station and Tehsil Raldirai, District Sultanpur. (5) M/s Ma Vaishno Rrick Field partner (Shri Shivam Jaiswa),
Village Ram Nagar, Saraiamafi, Police Station Dhanpatganj, Tehsil Baldirai, District Sultanpur and (6) M/s
Adarsh Ent Udhyog proprietor (Smt Kaushalya Devi), Village Rasulpur, Post office Vallipur, Police Station
and Tehsil Raldirai, District Sultanpur, who stand imnleaded ac respondents No_ 1 to 6. The Registry is
directed to prepare and attach memo of parties to the application.

3. The Registry is directed to issue notices to respondents No. 1 to 6 requiring them to file their
reply/response within three months at judicial ngt@gov.in preferably in the form of searchable PDF/OCR
Supported PDF and not in the form of Image PDF.

4. Notice be served on respondents no. 4 to 6 through the District Magistrate, Sultanpur and for this
purnose notice issued to the Project Prononent be sent to the District Magistrate, Sultannur by E-mail for
getting service of the same effected on them and sending his report in this regard.

5. List for further consideration on 18.01.2024 o
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................. 2. In view of the averments in the application and observations in the report of the
Joint Committee, we consider it appropriate to have response of (1) State of Uttar Pradesh through Chiefl
Secretary. Government of Uttar Pradesh. (2) District Magistrate. Sultanpur. (3) UPPCB. (4) M/s Maha Laxmi
Ent Bhat, proprietor (Smt Sunder Kali) Village Dariyapur (Luhrepur, Jagdishpur) Post office Vallipur, Police
Station and Tehsil Baldirai, District Sultanpur, (5) M/s Ma Vaishno Brick Field partner (Shri Shivam Jaiswa),
Village Ram Nagar. Saraiamafi. Police Station Dhanpatgan Tehsil Raldirai, District Sultanpur and (6) M/s
Adarsh Ent Udhyog proprietor (Smt Kaushalya Devi), Village Rasulpur, Post office Vallipur, Police Station
and Tehsil Baldirai, District Sultanpur, who stand impleaded as respondents No. 1 to 6. The Registry is
directed to prepare and attach mema of parties to the application

3. The Registry is directed to issue notices to respondents No. | to 6 requiring them to file their
reply/response within three months at judicial ngt@gov.in preferably in the form of searchable PDF/OCR
Supported PNF and not in the form of Image PDF

4. Notice be served on respondents no. 4 to 6 through the District Magistrate, Sultanpur and for this
purpose notice issued to the Project Proponent be sent to the District Magistrate, Sultanpur by E-mail for
getting service of the same effected on them and sending his report in this regard.

5. List for further consideration on 18.01.2024....... "
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M 2. In view of the averments in the application and observations in the report of the Joint
Committee, we consider it appropriate to have response of (1) State of Uttar Pradesh through Chief Secretary,
Government of Uttar Pradesh, (2) District Magistrate, Sultanpur, (3) UPPCB, (4) M/s Maha Laxmi Ent Bhat,
proprietor (Smt Sunder Kali) Village Dariyapur (Luhrepur, Jagdishpur) Post office Vallipur, Police Station and
Tehsil Baldirai, District Sultanpur, (5) M/s Ma Vaishno Brick Field partner (Shri Shivam Jaiswa), Village Ram
Nagar, Saraiamafi, Police Station Dhanpatganj, Tehsil Baldirai, District Sultanpur and (6) M/s Adarsh Ent
Udhyog proprietor (Smt Kaushalya Devi), Village Rasulpur, Post office Vallipur, Police Station and Tehsil
Baldirai, District Sultanpur, who stand impleaded as respondents No. 1 to 6. The Registry is directed to prepare
and attach memo of parties to the application.

3. The Registry is directed to issue notices to respondents No. 1 to 6 requiring them to file their
reply/response within three months at judicial ngt@gov.in preferably in the form of searchable PDF/OCR

Supported PDF and not in the form of Image PDF.
4. Notice be served on respondents no. 4 to 6 through the District Magistrate, Sultanpur and for this

purpose notice issued to the Project Proponent be sent to the District Magistrate, Sultanpur by E-mail for getting

service of the same effected on them and sending his report in this regard.
"

5. List for further consideration on 18.01.2024.......

qEdE SfREET gRT TR AW @ UM A TeRer) #eledn, godmgR gRT U
HRET—651 /H10 JI0BOIIGRYT / JEA JFgaTer /23 fRAid—16 e, 2023 & A [ e AETIeA
@wwmmmmmmmwmm@mw
W—Waﬁmﬁaﬁaﬁmmﬁﬂwﬁgﬁﬂﬁ%wmﬁmnm

1. &g e, Sowo FEuYT R TS, JrFeRe! |
2. IR G AfHR, Forer varad, Gedi9¥ |

3. SY RSN, TSR, GRIYN |

4. e @™ fENI, GeamyR |

IRIGT TSd FYR FHE ERT € WSS AW e §€ I, THA-YAR, No—aeeiigqR &1
T TEO—IRRA, TIG—GoayY FT |gaa Aeor faie—30.12.2023 B far mar| fFréteor @ v
¥ weoT TRARN & ©9 & 5 ga SEwad SuRerd 8| e & @ e veer |areH § Fd
U 7| €2 Hed W UTS & B Bl YR T | fARierer s fead g-

(i) w=<ffg dc SEm g MR W AT 25 o R sformR—gear At W Rer

FeR AR | T 30 fEH0 A W Rerd IH-agR, W # venfi 2 g
&S BT ETTE, AT HAY: 26.416692, 81.928372 ¥ |

gv ol L7 b




V73

(i) SuRer wRIFAR @ srary de wed @ e ¥ 1o0e-09 ¥ A TA M| T TS A -

szzwmzsoooée/ﬁﬂwﬁﬁliﬁ@ﬁwm$
FYRoT 3 wer & T 115 Wi S e wenf R | Pl @ e fee 9
g 17 # g |l A T
(iii)ﬁ'\"mwa%wgaqz{amﬁaﬁuaﬂzozs—umﬁmﬁmﬁmm
Yoo a1 G e &1 fAfeE gee o 8 @t gie g7
(iv) 3 wear  frd ¥ qRa Rem § @R 10 Ro B g8 W IR e R @
JATETE ST 25—30 ER (GRTHIT 125—150 gfe), af¥em faem & o 430 WX B W W
YH—ATGR B A& T 20—25 B (ST 100—125 i), S faem § T 350
X P T W AF-STEGR P @& AT 40-45 B (T 200-225 fde) T
<fRror frwm ¥ ST 350 WieX W ATH-IRYR P SATATEN THHT 40—45 TR (STTHT 200-225
fd) e 21
(v) &g Frafer, Sowo FEYT P A, TEe @ SfeEIgER $€ WES @1 WAl 8
PrmaR WERY (ST /1Y) 31.07.2025 @@ @ ey ¥ ffa #1 e weer g g
frfa wEafy @ wat @ oruTed @ BW ¥ ARG yAnTTen § e @ srgsEcT e
faiep—05.052021 T fAFH—05.06.2023 SUAET FRIAT TAT ¥ | W AP & HTod 8| Frderor
® WY e 9eoT W deawd yHTd e varga 3t Sufiftdl @ srged g T |
mﬁwmm?%&mﬁmﬁﬁmﬁwwﬁws’zm
yRffY @ AR af 1998-99 ¥ P W of | TG $e WSl foren duEd H SUfAfEl @ FER
wfig frar ST W o | §¢ Wed @ WgW RIS @ §Wy S WEST RIUHT W doand
ol e derad @ SURREl @ g™y Uil AT | I H $¢ Wed P HaTeW 8q od WgNYT
o= 1S} WeAfy (Sel /q1Y) 31.07.2025 T B Iaf® v frfa 2

/\\” g
. a}\\t‘ O\}\‘ % \VV)

WA glu
(% %rt?%?) (i ag%%‘aﬁm’f) ( AHR Uve) (8RaH gﬂ“\’TZTUT =) (ﬁé%?)
a0 WET0 gra sl Rrem @ aﬁzﬁm IR 7 AWHR ST s
Sowo %o o A Sowo wo o A€ GBI Wm TaTR, TEO—TERI,

RERSA  gEvedt YR GeIER




by

74

wﬂm (hREer st oI 3d), TE-IqayR, Go-dcellqR, ¥ 9
TR0, TIUR—gear @ Reg w0 W eRa sftewer, ¢ el § Al arw
e'ﬁﬂoiiﬂﬁ—«ao/ 2023 ot Riw g9 ®e e gofo a 3 ¥ fai$—12.10.2023 &1

UG e @ W ¥ wywm R A wtw smeAr |

HYAT M0 ST R Ao, T ool ¥ AT Moo FEAT-430 /2023 Wo= Rig 79 e
3% SoN0 § 3G N A0 ARG gRT URA MY faATH—12.10.2023 BT F=H TEV HRA BT B AN |
S 5 At wEeRd ST weel, dRvR, aeei, ded A dwi e wies, WHAR, vd Awd e g
ST, AR, THIE—[ea R ¥ g & | R g o feaa 8-

" 2. In view of the averments in the application and observations in the report of the Joint

Committee, we consider it appropriate to have response of (1) State of Uttar Pradesh through Chief Secretary,
Government of Uttar Pradesh, (2) District Magistrate, Sultanpur, (3) UPPCB, (4) M/s Maha Laxmi Ent Bhat,
proprietor (Smt Sunder Kali) Village Dariyapur (Luhrepur, Jagdishpur) Post office Vallipur, Police Station and
Tehsil Baldirai, District Sultanpur, (5) M/s Ma Vaishno Brick Field partner (Shri Shivam Jaiswa), Village Ram
Nagar, Saraiamafi, Police Station Dhanpatganj, Tehsil Baldirai, District Sultanpur and (6) M/s Adarsh Ent Udhyog
proprietor (Smt Kaushalya Devi), Village Rasulpur, Post office Vallipur, Police Station and Tehsil Baldirai, District
Sultanpur, who stand impleaded as respondents No. 1 to 6. The Registry is directed to prepare and attach memo of
parties to the application.

3. The Registry is directed to issue notices to respondents No. 1 to 6 requiring them to file their
reply/response within three months at judicial ngt@gov.in preferably in the form of searchable PDF/OCR Supported
PDF and not in the form of Image PDF.

4. Notice be served on respondents no. 4 to 6 through the District Magistrate, Sultanpur and for this purpose
notice issued to the Project Proponent be sent to the District Magistrate, Sultanpur by E-mail for getting service of
the same effected on them and sending his report in this regard.

5. List for further consideration on 18.01.2024....... "
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M, 2. In view of the averments in the application and observations in the report of the Joint
Committee, we consider it appropriate to have response of (1) State of Uttar Pradesh through Chief Secretary,
Government of Uttar Pradesh, (2) District Magistrate, Sultanpur, (3) UPPCB, (4) M/s Maha Laxmi Ent Bhat,
proprietor (Smt Sunder Kali) Village Dariyapur (Luhrepur, Jagdishpur) Post office Vallipur, Police Station and
Tehsil Baldirai, District Sultanpur, (5) M/s Ma Vaishno Brick Field partner (Shri Shivam Jaiswa), Village Ram
Nagar, Saraiamafi, Police Station Dhanpatganj, Tehsil Baldirai, District Sultanpur and (6) M/s Adarsh Ent Udhyog
proprietor (Smt Kaushalya Devi), Village Rasulpur, Post office Vallipur, Police Station and Tehsil Baldirai, District
Sultanpur, who stand impleaded as respondents No. 1 to 6. The Registry is directed to prepare and attach memo of

parties to the application.
3. The Registry is directed to issue notices to respondents No. 1 to 6 requiring them to file their

reply/response within three months at judicial ngt@gov.in preferably in the form of searchable PDF/OCR Supported

PDF and not in the form of Image PDF.
4. Notice be served on respondents no. 4 to 6 through the District Magistrate, Sultanpur and for this purpose

notice issued to the Project Proponent be sent to the District Magistrate, Sultanpur by E-mail for getting service of

the same effected on them and sending his report in this regard.

S. List for further consideration on 18.01.2024....... "
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_ UTTAR PRADESH POLLUTION CONTROL BOARD 87
£ Building.: No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone0$21-2710328,2720831, Rax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

. CONSENT ORDER

Ref No. - Dated : 26/09/2020
00954 UPPCB/Raebareli( UPPCBRO)/CTO/2ir/SULTANPUR/2020 .

To, .
Shri SUNDAR KALI : 3
M/s MAHA LAXMI ENT BHATTA
VILL DARIYAPUR POST VALLIPUR SULTANPUR U.P,SULTANPUR,227812

SULTANPUR

Sub Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
“to M/s. MAHA LAXMI ENT BHATTA ‘ :

2eterence Application No. 9251815 Dated : 26/09/2020

With reference to the application for consent for emission of air pollutants from the plant of M/s
VIAHA LAXMI ENT BHATTA. under Air Act 1981.It is being authorised for said emissions, as
per the standards, in environment, by the Board as per enclosed conditions . :

> This consent is valid for the period from 09/08/2020 to 3 1/07/2025 .

Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .
i
For and on behalf of U.P. Pollution Control Board

Amit Mishra S arasi
Regional officer

Enclosed : As above
(condition of consent):

Copyto:  Chief Environment Offrcer (5), UP, Pollution control board, TC-12V, Vibhuti Khand, Gomati

\agar. Lucknow.

A mene

Amit Mishra o xaameses;
Regional officer
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/ ’ - o Dated : 26/0972020
’ ' -com)mons OF CONSENT

This consent is valid only for the approved production capacity of 25000 brick/day.

This consent is valid only for products and quantity mentioned above. Industry shall obtain pnor
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks. :
Air Pollution Source Details.

Air Pollution Source Details

| ;
‘ S.No Air Polution | Type of Fuel | StackNo. | Parameters Height E

Source - _ -
K Brick Stack |coal/agricultur 1 Particulate | 115 Fest |
‘ e residue 4.0 Matter above ground E
‘ ton/day level -

The emissions by various stacks into the environment should be as per the norms of the Board . ‘_
Emission Quality Details Detail . 1

S.No . Stack No Parameter Standard %

| 1 1. Particulate Matter | as per CPCB norms

Quantity of other pollutants should aiso be as per the norms prescribed by the Board/MOEF & CC!or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the mdustry and
approved by the Board should be installed in their premises itself .

The modification or installation m the existing pollution control equipments should be done only by
prior approval of Board .

The opcra;xor;lof air plel)ﬁt;g%n control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed b
CClor otherwise mandatory . P ed by the Board/MoEF &

Unit should do provisions for fugitive emussions chimney/stack as per th
& CClor otherwise mandatory . per the norms of the Bbm&MOEF

The unit should submit the stack emissions moritoring report within one mon

th fr suan
consent order along with the point wise compliance report of the consent order . F:rft?u;? ;e (ﬁ)t
monitering report should be submitted . qua terly .

‘Specific Conditions:



On the basis of observations made in inspe

tarrd , ULTANPUR U.P.SULTA :
of conditional consent (Air) with following speci: - PSULTANPUR recommended for grant
|- Brick kiln shall ensure ot e0. GONGHLIGNS:-

> Brick kiln shall obtai “‘_‘,eqllﬂle })lanluliqn and proper green belt around the premises.

S ehinery. Fe 'l“ ain prior approval before making any modification in product/process/fuel/plant
machinery. Failing w!uch consent would be deemed rejected.

3- Brick kiln shall abide by directions given by Hon'ble Supreme Court, High Court, National Green

] nbun.‘ll.\ C umt\l I o_lluhon C o‘nlml Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

4= Brick Kiln should fully comply the conditions mention in environmental CLEARANCE.
5- Brick kiln shall not use hazardous waste like spent organic solvent, oily residue, pet coke. filter
press cake. and other wastes like plastic, rubber, Icather cutting cte.

(»-Bricl\ kiln shall provide permission to this office issued by Zila Panchayat and Mining Department
within three month trom date of issue ol this consent Lo operate.

7- Brick kiln shall be operated in such a manner that ambient air quality should not be adversely
affected.

8- The brick kiln should ensure full compliance of prescribed emission standards as notified by
Ministry of Environment and forest, Government of India via serial no. 74 of Schedule-I in
notification no. GSR 543(E) dated 22-07-2009 issued under Environment (Protection) Rules. 1986.
9- The brick kiln should comply the notification issued under the Environment (Protection) Act. 1986
10- The brick kiln should installed lighting arrestor as per the PWD norms or any other standard
design for brick kiln to avoid the damage to stack caused duc to lighting attack.

| 1- Compliance report of this consent order must be sent to this office within two months.

12- Ash content should be used for low lying land filling in a scientific manner.

13- The brick kiln should regularly operate and maintain Air Pollution Control System (APCS) so
that it meet stipulated cmission standard.

14- Stack emission monitoring test should be carried out from Environment (Protection) Act. 1986
approved laboratory/NABL laboratory by the brick kiln and submit monitoring report to the Board
within two months.

15- Proposal of Zig-zag technology should be submitted as earliest with time bound program.

16- The Brick Kiln should be paved with the bricks to minimize the fugitive dust emissions from the
Brick Kiln operations.

17- The Brick kiln fine dust not to accumulate all around the Brick kilns.

18- This consent will be automatically rejected on receiving of any complaint against brick Kiln.
Please note that consent to operate will be revoked, in case of non compliance to any of the above
mentioned conditions, Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specitic and general conditions in One month in this otfice. Ensure to submit the regular
comphance report otherwise the Consent to operate will be revoked.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .
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GSTIN:09AARFG5353K1Z5

Global Environmental Consultancy
And Research Centre

2/390 A ,Vibhav Khand,Gomti Nagar, Lucknow-226010

Accredited by NABL

A .
n ISO 9001:2015, OHSAS 18001:2007, ISO 14001:2015 Certified Laboratory

Mob:+91-
0b:+91-9454278891, 7607377997, 8960040004, 8299682829 E-mail:infogecrc@gmail.com

—_
TEST REPORT
(Source Emission)
RepactNo. GECRL/01723/06/05/001 Reporting Date: 05.06.2023
Name & Address of Party M/s, MAHALUXMI ENTHHATTA
- Vill- Dari r, Post-Wallipur Distt- Sulanpur (U.P.
Client Representative yeen g . . : Brick Kilns Stack
(Name & Designation) - Sample Description (16500 Bricks per day)
" Sample Collected by Sample Number GECRC/ST/23/05/30/001
(Name & Designation) Sampling Staff p:,—mat No. 7.5 F-03
Date of Sampling & Time 30.05.2023 & 13:30 Party Ref. No -
Sampling Location & Code Brick Kilns Receipt Date 30.05.2023
Sampling Duration (Minutes) 40 Latitude -
Operating Schedule (Hrs./day) As per requirement Longitude -

Scope of Monitoring Environment Monitoring Stack attached to Brick Kilns
Purpose of Monitoring Compliances Requirement Diameter of Stack 1.4 mtr.
Control measure if any Gravity settling chamber Make of Stack BCC

Meteorological Condition Clear Sky - Height of Stack 38 mtr.
)perating condition at the time of Clear (i) From t_he.Souroe of Brick Kilns
sampling - emission
Instrument code GECRC/EQP/0S ~ (ii) From roof level -
Instrument calibration status Calibrated (iii) From Ground Level -
Ambient Temperature - Ta (°C) 39 . Type of fuel used Coal
nperature of Stack Gases - Ts (°Q) 1247 Flow rate of PM (LPM) 23
Jelocity of Stack Gases (m/ sec.) 49 Flow rate of Gas (LPM) 02
Volumetric Flow (NM3/ Hr.) 22895.5 Sampling condition Isokinetic
Parameter Required Particulate Matter (PM) Protocol used 1S: 11255& CPCB Guidelines
RESULTS
No. Parameters Test Method /Protocol Unit Results Standards®
Particulate Matter (PM) IS: 11255 (Part-1) mg/Nm?3 567.2 750
Schodulo L S Na 70 Page Na-459 Boiler (Small)

-Environment M uccuauv Rades 19098

Checked by: ‘)\_p

Note:

*wN

This report is not to be reproduced wholly or
used in any advertising media without our spe

The sample will be destroyed after 15 days fro
Any discrepancy in test result should be reported within 15days.

The above Results are related to the tested Sample Only.

ss+sEnd of the Report®***
in part and cannot be used as evidence in the court of law and should not be

cial permission in writing.
m the date of issue of test certificate unless otherwise specified.

Pagel |1
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———21. Restrictions on use of certain industrial plant.--

(4) Subject to the provisions of this section, no person shall, without the previous consent of the State
Board, establish or operate any industrial plant in an air pollution control area: Provided that a person
operating any industrial plant............
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........ 21. Restrictions on use of certain industrial plants.—
(1) Subject to the provisions of this section, no person shall, without the previous consent of the State
Board, establish or operate any industrial plant in an air pollution control area: Provided that a person
operating any industrial plant......
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ltem No. 09

Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

(Through Physical Hearing with Hybrid V.C. Option)

Original Application No. 430/2023

Rajendra Singh Applicant

Versus

State of Uttar Pradesh Respondent

Date of hearing: 12.10.2023

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

Application is registered based on a letter petition received by E-mail

ORDER

1. In compliance of order dated 01.08.2023 report of the Joint

Committec has been filed vide cmail dated 10.10.2023.

2 In view of the averments in the application and observations in the
report of the Joint Committee, we consider it appropriate to have
response of (1) State of Uttar Pradesh through Chief Secretary,
Government of Uttar Pradesh, (2) District Magistrate, Sultanpur, (3)
UPPCB, (4) M/s Maha Laxmi Ent Bhat, proprietor (Smt Sunder Kali)
Village Dariyapur (Luhrepur, Jagdishpur) Post office Vallipur, Police
Station and Tehsil Baldirai, District Sultanpur, (5) M/s Ma Vaishno Brick
Field partner (Shri Shivam Jaiswa), Village Ram Nagar, Saraiamafi, Police
Station Dhanpatganj, Tehsil Baldirai, District Sultanpur and (6) M/s
Adarsh Ent Udhyog proprietor (Smt Kaushalya Devi), Village Rasulpur,

Post office Vallipur, Police Station and Tehsil Baldirai, District Sultanpur,



0.A No.
°.430/2023 Rajendra Singh Vs. State of U.P.

w i \
ho stand impleaded s respondents No. 1 to 6. The Registry is directed

to prepare and attach memo of partics Lo the application.

3. The Registry is directed to issue notices to respondents No. 1 to 6

requiring them to file their reply/response within three months at judicial:

NEt@gov.in preferably in the form of searchable PDF/OCR Supported PDF

and not in the form of Image PDF.

4. Notice bec served on respondents no. 4 to 6 through the’ District

Magistrate, Sultanpur and for this purpose notice issued to the Project
Proponent be sent to the District Magistrate, Sultanpur by E-mail for

getting service of the same effected on them and sending his report in this

regard.
S. List for further consideration on 18.01.2024.

6. A copy of this order and notices issued along with a copies of the
application and documents attached with the same be sent to the District

Magistrate, Sultanpur by e-mail for requisite compliance.

Arun Kumar Tyagi, JM

October 12th, 2023

Dr. Afroz Ahmad, EM
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